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gory (B) and (C) and so far as category
(A) and no industry district category are
concerned, they get 25 per cemt subject
to a ceiling of Rs, 25 lakh, and other
areas get Rs. 15 lakh and Rs. 10 lakh.

MR. CHAIRMAN: He only wantg to
know whether fhere is going to be a change
this year,

SHR] VEERENDRA PATIL: That is
why 1 said the present scheme is expiring
on 31 March, 1985 and it js under active
consideration of the Government what 10
do with regard to this scheme, whether it
requires any modification or we should
continue it as it js, Government has not
taken any decision and we hope to take
a decision shortly,

MR, CHAIRMAI\} : ’ Ne:‘xt ciueétion.

SHRI BR. SATYANARAYAN REDDY:
Sir, T raised my hand first; 1 wanted to
ask a question.

MR. CHAIRMAN: Everybody cannot
get it; it is the discretion of the Chair.

Next question,

+ Voting facilities to Indians abroad

*162, SHRy M. KADHARSHA: Will
the Minister of LAW AND JUSTICE be

pleased {p state;

(2) whether Government have -recently
received any representation from the Over-
seas Indians to provide suitable facilities
to enable them to exercise their franchise
in elections in fhis ¢ountry;

~ (b) if so, by when such voting facilities
are proposed to be extended to them; and

(c¢y if not, what aré the reasons there-
for?

THE MINISTER OF STATE 1IN THE
MINISTRY OF LAW AND JUSTICE
(SHR1 H. R, BHARDWAI): (a) to (c)
Suggestions are being received from some
overseas organisations that Indian citizens
residing  abroad could be given vuting
rights. The question whether voting rights

should be extended to such persons living
" abroad is under conslderation of the Gov-
ernment. As the question has some special
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features, it will have to be examined in
considerable detail taking into account the
various relevant factors.

SHRI M. KADHARSHA: This is a
routine reply gvien by the Government all
these years. It only shows lack of politi-
cal will ¢n the part of the Government.
Article 326 of the Constitution clearly
states that ali adults are eligibe to exer-
cise thewr right of franchise, There are
12 miljor Indians living in 137 couns
tries. But for a meagre 6 per cent, although,

most of them remain as Indian citizens,
have Indiun passports, pay taxes to the
Government and make valuable contribue
tion to the country by way of foreign
exchange earning, they do not have 3 say
in the decision-making process of the
country; they do not have the right to vote,
Is jt not contrary tto the provisions in the
Constitution? Is it fair on the part of
the Government to deny them the oppor~
tunity to participate in the [ndian elections?
Is it also not a fact,..

MR. CHAIRMAN:: You will have the
second supplementary, R |

SHRI M. KADHARSHA; It is part of
it. Is it also not a fact that wives of the
male employees of the Embassies alone are
granted postal ballot rights, and not the
male spouses of the female staff of embas-
sies. Iy it also not a fact that apart from
these male, the employees of Air India
and other public sector undertakings are
denied postal ballot right? 1f so, T want to
know the reasons for this discrimination,

SHR1 H. R, BHARDWAYJ: There is no
question that the Government does not
want to give such voting rights, The ques-
tion is taking into account the complex
situation, th=re has to be consultation with
the Minwstry of Home Affairs, there has
to be consultation with the Ministry of Ex-
ternal Affairs and consuliation with the
Ministry of Finance as well,

So far as the Constitution is concerned,
it does not deny such right. The question
is any to make an amendment in the Re-
presentation of the People ‘Act, sections
19 and 20. Then we have to see the com-
plex situation because as the position today
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is, one can only register a vote at a place
where he is registered ay a voter. So, the
conduct of Election Rules have to be
amended, We have an open mind on this
issue; we will get in touch with the Oppo-
sition parties and take a decision. Govern-
ment has not closed it, and we are sure
that whenever this question is discussed and
a decision taken, we are prepared to con-
sider it,

SHR1 M. KADHARSHA. Sir, this is
only one side of the coin. There is the
other side also., Even within the country,
milliong of genuine voters are forbidden
from exercising their franchise, from going
to the polling booths, by way of booth-
capturing and other practices. ..

MR. CHAIRMAN: Not relevant,

SHR1 M. KADHARSHA: Sir, even dur-
ing the recent Lok Sabha elections. ..

MR. CHAIRMAN; N()_ Not relevant'
Mr. Prashant, R

SHRI DHARAM CHANDER PRA.-
SHANT: Sir, do the electoral rolls con-
nected with the Parliament and Assembly
elections contain the names of Indians liv-
ing abroad?

SHR1 H. R. BHARDWAJ. 1 do not
think, they should contain, because, the
law, as it is today, says that only a person
who is ordinarily resident of that particu-
lar locality can be registered. As I said
already, this has to be amended if this
right is to be given to Indians residing
abroad.

SHR1 K, MOHANAN: Sir, as you know,
out of the 12 million Indians who are
working abroad, majority of them are
from the Southern States, especially, fromy
Kerala, More than 5 lakhs of Malayalees
are working in Gulf countries alone, For
example, in an Assembly constituency in
Kerala, out of the 98,000 voters, nearly
17,000 voters are working in Gulf coun-
tries, This is a relevant point to discuss
at this time—whether the Government is
thinking on these lines—because, these
persons, even though they are working
abroad, are citizens of India, Hence, 1t
is fair to discuss this issue and arrive at
a decision as early as possible, to give a
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chance to.these citizens, when they are
contributing in a big way for the country’s
development  through acquiring valuable
foreign exchange. We will have to give
them a chance to express their opinion in
regard to the future of the country. It
8 fair on the part of the Government to.
take an immediate decision in this back-
ground, I would like to know from the
hon. Minister whether the Government
would take a decision on this matter as
early as possible,

SHRI ASOKE SEN: Sir, the question
ignores the complexity and the enormous
adminjstrative problems which will be in-
volved, if such a contingency is brought
into the Act itself, If 17,000 voters for each
constituency have to be registered... :

SHRI K, MOHANAN: This is only an
example.

SHRI ASOKE SEN: If 17,000 voters
have to be registered for each constituency,
persons who are residing abroad, the com-
plexity of the problems will be such that
somebody must enumerate them, some-
body must find out whether they are still
citizens, put them on the register and »
then later on set up polling stations for
them. This has to be investigated. Where
will the polling stations be in the Gulf
countries?

SHRI K. MOHANAN. This can be
done by postal ballots.

MR. CHAIRMAN: The point is, whe-
ther this cannot be done by postal ballots.

SHRI ASOKE SEN: This problem is
still being investigated, the possibility of it,
whether millions of voters will be able to
vote through postal ballot, If it is so
decided—as my colleague has said, ﬂ.le
opposition parties will be consulted—if
it is feasible, no doubt, this will be con-
sidered.
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MR, CHAIRMAN: Other people don’t .

comment on the question. Please let the
Minister \answer,
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TThe question was actually asked on the

fioor of the House by Shri Shankar Sinhs
Vaghela.



